CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE
DATED THIS THE S5TH DAY OF JUNE, 1987

Hon' ble Shri Justice K.S. Puttaswamy, Vice-chairman
Present s and
Hon'ble Shri P. Srinivasan, Member (A)

REVIEW APPLICATION NO. 26/1987.

1« The Rly. Board represented by the
Chairman, Ministry of Railuays,
Rail Bhauvan, New Delhi-1.

2. The Gsneral Managyer,

Southesrn Railway,
Madras-3.

3, The Controller of Stores,
Southern Railuay,

Madras. i

4, The Dist., Contreoller of Stores,

Southern Railuay,

Mysorev8. Sete Applicants,
(Shri Sreerangaiah, Advocate).

Ve

Shri T.5. Prahalada Rao
since dead by legjal representatives. +... Respondent.

(Shri M. Narayanaswamy, Advocate)

This application having caome up for hearing

to-day, Vice-chairman made the following.
C RDER

This is an application for review and the
applicants herein who wasre the respondents in
Application No.892/86 have sought for a review of
the order made on 28.11.1986 by a Division Bench of
this Tribunal consisting of Hon'ble Shri Ch.Rama-
krishna Rao, Member(J) and Hon'ble Shri LHA Rego,

Member (A).
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ed the order and heard Shri
M. Sreerangaiah, learned counsel for the applicants.

The

7=

irst yround urged for review is that the legal

representatives of the applicant who had died on

10.7.1984 had not been brought on record.

Bie In a separate order made by us today in
A.No.892/86, we have expressed our view on this
aspect and have rectified the defect that had aroused

thereon for the very reason stated in that order this

”d.

cr
)

contention of the applicants is liable to be rejec
Even otherwuise, the Je?ect, if any, was a formal
defect which does not invalidate the final order made
in A.No.832/36. On this view also this ground is not
a substantial ground to review the final order made in

A.No.832/86.

4, Shri Sreerangaiah, next contends that the vie
L}

expressed by the Tribunal on the principal guestion

is erroneogus and calls for a fresh examinatione.

5S¢ It is well settled that in a review we cannot
act as a court of appeal and take different view from
the one earlier expressed in the case. UWe see no

merit in the contention either.

6o " We find no apparent error in the order made by
the Tribunal justifying us to admit this review

application.



v REGISTEREB

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH

@ERLECCERREEEC
Commerci-1 Coi plex(BDA),
Indiranagar, .
Bangalore - 560 038
Dated : ?GKG(dT
APPLICATION NO,_892/86 (1) _/86( )
w.P. NO 16917/82) ___ . ___ /
AEElicant Respondents.
T.S.Prahalada Rao The Cheirman
(Deceaced) ' M/0. Rziluays & Others
To ' | 4, Shri M. Narayanzswamy,Advccate

No.844, (Upstairs) V Block

1. P. Nagarzja Rao, Rajaji Nsger, Bangalore-560010.

No.9, 3rd Block,
T.R., Shamanna Street,
T.Nayar, B:ngalors.

5, The Chajrman, Railuay Board,
Ministry of Rgiluays, Rail Bhavan,
N-w Delhi=-110 201.

2. Smt. P. Meera,
9, 3rd Block, T.R.Shamanna St,
T. Nagar, Bangzlore.

6. The General Manageer,
Southern Railusys, Park Toun
Madras - 600 003

7. The Controller of Stores,

3, Smt. N. Rajalakshmi, Southern Railueys, Madres-3.

1460, 4th Cross,
K.Pe.Agrahara, K.R.Mohzlla,

- .
Mysore=f. a, District Controller of Stores,

. ‘ S.Rlys, Mysore South, Mysore=3.
Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of CRDER A(RRI7X
IOXKERXNXXEROBX passed by this Tribuna'l in the above said

application on _5th June, 1987 and_amended (FGsp Title @F=TH® E¥ay page

of the Order dated 28 November 1986, 4—;:]2F—
S’ECTIﬁ’B

OFFICER
A (JUDICIALY
Encl : as above

Shri M. Sreer-ngaiah, -~ L“k:\ .

centrel Govt., Standing Ccunsel R&C
High Court of Kernataka Buildin-s,

S
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE STH DAY OF JUNE, 1987
Hon'ble Shri Justice K.S. Puttaswamy, Vice-chairman

Present: and
Hon' ble Shri P. Srinivasan, Member (A)

APPLICATION NO. 892/86

Shri T.S. Prahalada Rao,
Since deceased L.Rs

1) P. Nagaraja Rao,
S/o T.S. Prahallada Rao,
Aged about 25 years
9, 3rd Block,
T.R. Shamanna Street,
T. Nagar, Bangalore.

2) Smt. P. Meara,
C/o M.N. Prahallad
Aged about 23 years
9, 3rd Block
T.R. Shamanna Street,
T. Nagar, Bangalore.

3) Smt. M. Rajalakshmi,
W/o T.S. Prahallada Rao,
aged about 47 years, ]
1460, 4th Cross,
K.P. Agrahara,
K.Re Mohalla, Mysore-4. esee Applicants

(shri M. Narayanaswamy, Advocate)
Ve

1) The Railuways Board represented
by its Chairman, Ministry of
Railways 'Rail Bhavan'

New Delhi-1.

The General Manager,
Southern Railways,
Madras=3.

The Controller of Stores,
A wers ¥ Southern Railways,
V§g3“§i3££ﬁl Madras-23.,
T 4) The District Controller of
- Stores, Southern Railways,
Mysore South,
Mysore-8. , .sees Respondents.

(Shri M. Sreerangaiah, Advocate)
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This application having come up for hearing to-day,

Vice-chairman made the following.
CRODER

This apolication which was disnosed of by a
Bench of this Tribunal on 28,11.1986 was olaced
for referencs in Reviau Application No.26/87
posted for admission to-day bsfore us. At the
request of the learned counsel for both sides,
this case is treated as listed for further orders
to-day besfore us. Je have parusej the papers in
the case, the final order made in the case and

heard counsel for both sides.

e This is a transferred application recsived
from the High Court of Karnataka where it was
rejistered as Jrit Petition No.16917 of 1382, That
Wwrit petition was instituted by one Shri T.S. Pra-
halada Rao when he was alive and uhen tnhe same uwas
pending in that Court hz died on 10.7.1934 leaving
nehind him his uwife and children as his legal re-
sresantatives., As sarly as on 13.9.1934 the L.Rs
of Sri. Prahalada Rao made an application before
the High Court to bring.them on record as his L.Rs,
which was not disposed cf by that Court till it

exercisad jurisdiction and power cver the same,




3 On transfer, a Division Bench of this

Tribunal hesard this case on 12.11.1936 and made

its final crder on 28.,11.1986, §hough no express
ordsr was madje allowing the apalication made by

the L.Rs on 13.9.1984, a directicn was incorporated
in the final order itself tha: the L.Rs tc be brougnt
on record wouli be entitled tc receive the benefits,

which uwere otherwise due to Prahalada Rao.

4, In the final corder made and issued to the
parties, only th2 name of tne original urit
o titioner-aoplicant is shown, in the cause title
though he was dead by that time. Je need hardly
say that this situation calls for suitable

rectification.

S, From what we have noticed zarlisr it is
clzar that the Division Banch before. taking up
this case for final hearing was fully conscicus
of the fact that the origina} applicant was dead,
that his L.Rs had made an application in tim= to

gl bring them on record as his L.Rs and the same had,
— AR .
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therefore, to be allowed and their main application
heard and decided on merits and it was only on that
footing that the Division Bench decided the case,
This conclusion of ours is fortified by direction
No.4 contained in para 13 cof the final order. In
tha2se circumstances, we must now hold that even in

the absence of a formal uritten order, the bench had




allowed the L.R. application filed by the L.Rs on
13.9.1984 before hearing the case on m:rits and
direct appropriate correcticns in the main application
and in the order made and issued to the parties., Je
make a declaration tc that effect and direc: the
counsel for the applicant toc ma<e nz2cessary amend-
ments/corrections in the main apolication, with which
he haz comolied. uWe further direct the Registrar to
note th=2 amended causz title in the proceedings of
the case an. in particular in the final order cof

the Triounal made cn 28,11.1386. Je alsoc direct the
Regyistrar tc forward copies of amended title page

of the order and this orcder to all the parties in

the casa fcr their reference and nacessary action.
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Vlce-“halrman Member (A)

—True Cop Y-

np/Mrv.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH BANGALORE

L

DATED THIS THE 28th NOVEMBER 1986
Present ¢ Hon'ble Shri Ch, Ramakrishne Rao - Member (3J)
Hon'ble Shri L.H.A. Rego - Member (R)
APPLICATION No. 892/1986(T)

/mz.g?

. TeS. Prahlada Rao =

Ward Keeper

District Controller of Stores Office

Southern Railuzys

Mysore South, Myeore 570 008 ‘ - Applicant

R

e

REGISTRA

(M.R. Shailendra, Advocate)

1460, 4th cross, K.P,Agrahara,K.R.Mohallsr="

s
Q“

Qo

and

1. The Railuay Board represented by its
Chairman,
Ministry of Railways, 'Rail Bhavan'
New Delhi 110 001

2, The General Manzger

Southern Railuways /TﬂuC C“@k//
Medras 600 003

3. The Controller of Stores
Southern Railuays CENTRAL ADMI™ o
Madras - 600 003 ADD

jThe District Controller of Stores,
,Southern Railuways
My&ora South, Mysore 570 008

(Sﬁrl M. Sreerangaisah, Advocote)

1 P. Nagaraja Rao, 5/0.T.S. Prahallada Rao, Aged about 25 years, 9,3rd block,T.R. Shamanna

2. Smt.P.Meera, C/o,M.N.Prahallad,Aged about 23 yaars, 9,3rd block, T.R.Shamanna Strest.

t.M. Rajalakshmi, W/o0.T.S.Prahallada Reo,aqsd about 47 year

Amended as per Order of the Tritisal. dated 5-6-1797 .

®
E this Tribunal, Hon'ble Member (A) Shri L.H.A. Rego,
2 4
o made the following
® ~
0
8c * ORDER
on
_gm
® o S In this writ petition transferred to this Bench
[N
cC owm
PR from the High Court of Judicature, Karnataka under Section 29
LI ol d
+ . .
& < of the Administrative Tribunals Act, 1985 and renumbered as
| S e e
v o O K o
A an application, the prayer is that the order dated 21.6.1978
e ’

(Annexure A) passed by the second respondent, modifying

ese the penalty



